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MADHYA PRADESH ACT
NO. 5 OF 2018

THE MADHYA PRADESH LAND REVENUE CODE (AMENDMENT AND VALIDATION)
ACT, 2017 '

[Received the assent of the Governor on the 4th January, 2018 assent first published in the “Madhya
Pradesh Gazette (Extra-ordinary)”, dated the 18th January 2018].

" A Act further to amend the Madhya Pradesh Land Revenue Code, 1959 and its validation with
retrospective effect.

Be it enacted by the Madhya Pradesh Legislature in the sixty-eighth year of the Republic
of India as follows :- :

1. This Act may be called the Madhya Pradesh Land Revenue Code, (Amendment
and Validation) Act, 2017.

2. In section 15 of the Madhya Pradesh Land Revenue Code, 1959 (No. 20 of 1959)
(hereinafter referred to as the principal Act), for sub-section (1), the following sub-section shall
be substituted, namely:— '

“() The State Government may appoint one or more Additional Commissioner in a
division.”.

3. The amendment made in the principal Act by section 2 shall be deemed to have been
made with effect from the 1% day of July, 2017, and accordingly any action or thing taken or
done or purporting to have been taken or done under the principal Act on or after the said date
and before the commencement of this Act, shall, notwithstanding anything contained in any
judgment, decree or order of any court, tribunal or other authority, be deemed to be, and to have
always been, for all purposes, as validly and effectively taken or done as if the said amendment
had been in force at all material times.
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